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ANDHRA PRADESH BILLS
ANDHRA PRADESH LEGISLATIVE ASSEMBLY

The following Bill was introduced in the Andhra Pradesh
Legislative Assembly on 7% February, 2024.

L. A. Bill No. 6 of 2024

A BILL FURTHER TO AMEND THE ANDHRA PRADESH ELECTRICITY
DUTY (AMENDMENT) ACT, 2020 (ACT NO.10 OF 2021) RELEVANT TO
THE ANDHRA PRADESH ELECTRICITY DUTY ACT, 1939

Be it enacted by the Legislature of the State of Andhra Pradesh in the
Seventy fifth Year of the Republic of India as follows:-

1. (1) This Act may be called the Andhra Pradesh Electricity Duty shor title and
(Amendment) Act, 2024. commencement.

(2) Itshall be deemed to have come into force with effect on and from
the 30" January,2024.

2. Inthe Andhra Pradesh Electricity Duty (Amendment)Act 2020 (ActNo.  Amendment
10 of 2021), in section 1, for sub-section (2), the following shall be ~ ©' Section 1.

substituted, namely, - Act No.5 of
1939.

(2) Itshall be deemed to have come into force on the date of publication Central Act

of the Act in the AP. Gazette, dated 26" August 2021.” NO;&?
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Repeal and
savings.

Ordinance

No.2 of 2024.

3.

(1) The Andhra Pradesh Electricity Duty (Amendment) Ordinance,
2024, is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken
under the said Ordinance shall be deemed to have been done or
taken under this Act.
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STATEMENT OF OBJECTS AND REASONS

Sub-section (1) of section 3 of the Andhra Pradesh Electricity Duty
Act, 1939 provided for levy of electricity duty at the rate of six paise per
‘unit on all the sales of electrical energy by the licensee to the consumers
other than Railways and Central Government. The duty at the rate of 6 paise
per unit saie had been levied with effect from 01-12-1993 by way of the
Andhra Pradesh Electricity Duty (Amendment) Act, 1994 (Act No. 1 of 1994).
Since then, the same rate of duty had been continued for nearly 28 years.
Further, the term “Licensee” under Sub-Section (b) of section 2 of the Andhra
Pradesh Electricity Duty Act, 1939 was defined in term of the licensee
referable to the Indian Electricity Act, 1910. However, as the said Indian
Electricity Act, 1910 stands repealed and replaced by the Electricity Act,
2003, the term “Licensee” required to be re-defined in terms of section
2(39) of the Electricity Act. 2003 (Act No. 36 of 2003) dated 26" May, 2003
which was in force since 2003.

To achieve the above objectives, the State Legislature has passed
the Andhra Pradesh Electricity Duty (Amendment) Act, 2020 (A.P.E.D.
Amendment Act 2020). The A.P.E.D. Amendment Act, 2020 has been first
published on 26" August, 2021 vide Act No, 10 of 2021 after the Bill was
reserved by the Governor of Andhra Pradesh on the 24" December, 2020
and upon securing the assent of the President of India on the 71" August,
2021.

In the said A.P.E.D. Amendment Act 2020, section 1 (2) provides
that “It shall come into force on such date as the State Government may, by
notification, appoint’. However, the terms “appoint” / “appointed date” could
not be defined under the said Amendment Act, and a separate “notification”
could not be issued due to an inadvertent omission. As the A.P.E.D.
AmendmentAct, 2020 was published, pursuant to securing all the mandatory
assents, by way of Gazette Notification on 26" August 2021, the same

date was intended for the purposes of bringing the A.P.E.D. Amendment
Act, 2020 into force.

To avoid legal complications, it has been felt necessary to propose

+ A/ AF +has AmAll
the amoandment {0 seotion 100 of the Andles

(Amendment) Act, 2020. As the Legisiature of the State is not now in
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session, and given the urgency of protecting monies collected towards
electricity duty under the Amendment Act read with G.O. Ms. No. 7, dated
08.04.2022, it is proposed that Ordinance be promulgated to amend
section 1(2) of the Andhra Pradesh Electricity Duty (Amendment) Act, 2020
since the purpose to levy duty on sale of electricity is to augment revenue

to the State exchequers.

Accordingly, it has been decided to amend the Andhra Pradesh
Electricity Duty (Amendment) Act, 2020.

As the Legislature of the State of Andhra Pradesh is not then in
session, having been prorogued, and it has been decided to give effect to
the above decision immediately, the Andhra Pradesh Electricity Duty
(Amendment) Ordinance, 2024 (A.P. Ordinance No. 2 of 2024) was
promulgated by the Governor on 30"January, 2024, which was published
in Andhra Pradesh Gazette dated 30" Jahuary, 2024.

The bill seeks to replace the said ordinance and to give effect to
the above decision.

Dr. PEDDIREDDI RAMACHANDRA REDDY
Hon’ble Minister for Energy, EFS&T
Mines and Geology
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE
AND CONDUCT OF BUSINESS IN THE ANDHRA PRADESH
LEGISLATIVE ASSEMBLY.

The Andhra Pradesh Electricity Duty (Amendment) Bill, 2024, after
itis passed by the Legislature of the State may be submitted to the Governor
for his assent under Article 200 of the Constitution of India.

Dr. PEDDIREDDI RAMACHANDRA REDDY
Hon'ble Minister for Energy, EFS&T
Mines and Geology

Dr. PP.K. RAMACHARYULU,
Secretary General to State Legislature.
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